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Sbri D.·C. Sharma (Gurdaspur): 
I agree with the han. Minister that 
our relations with Burma are· very, 
very friendly. But here is a case 
which seems to be a continuous affair. 
One incident takes place on the 22nd 
and another on the 23rd. Both these 
things relate to tribesmen. May I 
kru:lw if the Government are expos-
;!1g unduly these tribesmen who live 
;en this border to danger on the India-
TIurma border? If they are doing so, 
, . .,hat extra precautions are they tak-
ing? If they are not doing so, why 
have these unfortunate incidents taken 
place? 
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Shri D. C. Sharma: What does i~ 
hon. Minister say? I did not follow 
what he said. It is raining out~ide, 
and therefore hi. voice is not audible. 
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Shri D. C. Sharma: Does it meaa 
that tribals can kill each other? 
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PAPERS LAID ON THE TABLE 

AMENDMENT TO KEi<.ALA MOTOR 
VEHICLES RULES, ETC. 

'J'he Minister of Transport, AVia-
tion, Sbippinr; and TourIsm (Shri 
SaDjiva Reddy): I beg to lay on the 
Table: 

(l) A copy of Notification 8.R.O. 
No. 206 /66 published ill 
Kerala Gazette dated the 24th 
May, 1966, making certain 
amendment to the Kerala 
Motor Vehicles Rules, 1961, 
etc., under sub-section (3) 
of section 133 of the Motor 
Vehicles Act, 1939, react with 
clause (c) (iv) of the Procla-
mation dated the 24th March, 
1965, issued by the ViCQ-
President, discharging the 
functwns of the President, in 
relation to the State of 
Kerala. 

[PlBced in Lib-raTl/. See No_ LT-
8594/66]. 
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(2) A copy of the Annual Report 
of the Mogul Line Limited, 
Bomba;Y- tor the year ended 
31st December, 1965, along 
with the Audited Accounts 
and =ments of the Comp-
troller and Auditor-General 
thereon, under sub-section _ (1 ) 
Of section 619A of the Com-
panies Act, 1956. 

[Placed in- Library_ See No. LT-
6595}66]. 

EsSENTIAL COMMODITIES ACT, 1955 

The Minister of State in the Minis-
:try of Food, Agriculture, Community. 
Development aDd Cooperation (Shri 
Govinda Menon): I beg to lay on 
the -Thble a copy each of the follow-
ing Notiocations under sub-section 
(6) Of section 3 of the Essential Com-

modities Act, 1955: 

(1) The Foodgrains Movement 
Restrictions (Exemption of 
Certified Seeds) Order, 1966, 
published in Notification No. 
G.S.R. 692 in Gazette of India 
dated tbe 5th May, lW6. 

(2) The Rajasthan Foodgrains 
(Restrictions on Border Move-
ment) Amendment Order, 
1966, published in Notification 
No. G.S.R. 864 in Gazette of. 
India dated the 4th June, 
1966. 

(3) The 'Foodgrains Movement 
Restrictions (Exemption to 
Food Corporation of India) 
Order, 1966, published in 
Notification No. G.S.R. 911 In 
Gazette of India dated the 
10th June, 1966. 

(4) The Indian Maize (Tempo-
rary Use in Starch Manufac-

. ture) No. 2 Order, 1966, 
published in Notification No. 
G.S.R. 963 in Gazette of India 
dated the 16th June, 1966. 

~5) The Wheat Rbller Flour 
Mills (Licensing and Control) 
Second Amendment Order, 
lW6, published in Notification 
No. G.S.R. 971 in Gazette of 

India dated the 18th June. 
1966. 

(6) The Delhi Rationed Articles 
(Movement Control) Order, 
1966, published in Notification 
No. G.S.R. 1062 in Gazette of 
India dated the 30th Jun~, 
1966. 

(7) The Madhya Pradesh Food-
grains (Restrictions on Bor-
der Movement) Amendment-
Order, 1966, pubisheci in 
Notification No. G.S.R. IlOSl 
in Gazette of India dated the 
16th July, 1966. 

(8) The Andhra Pradesh Rice 
and Paddy (Restriction on 
Movement) Amendment 
Order, 1966, published in 
Notification No.-- G.S.R. 1123 
in Gazette of India dated the 
14th July, 1966. 

[Placed in Library. See No. LT-
6596/86]. 

DEl.rMITATION OF CoUNCn. CoNSTITU-
ENCIES (MADRAS) AMENDMENT ORDER, 

ETC. 

The Minister of state in the Minis-
try of Law (Shri C. R. Pattabhi 
Raman): f beg to lay on the Tab e: 

(l) A cop~ ~f the Delimitation of 
Council Con~tituencies (Mad-
ras) Amendment Order, 1966, 
etc., published in Notification 
No. G.s.R. 1097 in Gazette of 
India dated the 8~h July, 1966, 
under .sub-section (3) Of sec-
tion 13 of the Reprfse.ntati~n 
of the, People Act, 1950. 

[Placed in Library. See No. LT-
6597/66]. 

(2) A copy of Order No. 20 of thE: 
Delimitation Commission c e-
termining delimitation of 
Parliamentary and Assembly 
Constituencies in the Union 
Territory Of Mani-pur pub'ish-
ed in Notification No. S.O. 
2132 in Gazette of India dated 
the 15th July, 1966 under sub-

. section (3) Ot _ section 10 of 




